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[Mr. Deputy Chairman] he will be given
permission to raise it regularly. Therefore, 1
will not allow any discussion on this.
(Interruptions). Just a minute. I was allowing
Mr. Kulkarni to say something else.

SHRI ARVIND GANESH KULKARNI: [
am speaking now

MR. DEPUTY CHAIRMAN: I have
allowed you to speak not on Mr. Ad-vani's
motion, but on something else.

DR. BHAI MAHAVIR: Does it mean Sir,
that we have no right to raise any issue?
{Interruptions).

MR. DEPUTY-CHAIRMAN: You give
notice then.

DR. BHAI MAHAVIR: Does it mean that
there is nothing for which a Member can have
a right to make a submission? 1 am not
referring to what Mr. Advani has raised.

Mr. DEPUTY CHAIRMAN: That is all
right, T will allow vou, but not now. 1 will
allow you after Mr. Kulkami. (Interruptions).
Unles; you obey me, I will not allow you.

DR. BHAI MAHAVIR: All right,
Si.

s frmer m (fage) @ &
ot ogE wE wib §1

o yyamnfiy ¢ FF NF LT T
T ¥ W ¥ WTE OWiNR
» & feern &

SHRI ARVIND GANESH KULKARNI:
Sir, I wish to draw the attention of the Leader
of the House through you to one thing. I was a
little unhappy over yesterday's discussion on
the Assam Bill.

MR. DEPUTY CHAIRMAN: That

matter is over now. (Inferruptions).

SHRI LAL K. ADVANI: It is over now?
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MR. DEPUTY CHAIRMAN: It if my
interpretation that the matter is over now.
Yes. Mr. Kulkarni.

Re Proceedings of the House on 25th
August, 1981.

LSHRI ARVIND GANESH KULKARNI
{Maharashtra), Sir, I am only drawing the
attention of the Leader of the House. The
Leader of the House and the Minister for Par-
liamentary Aftfairs wanted the cooperation
from the Opposition side and, yesterday, Sir,
v0, had already ruled it out.

MR. DEPUTY CHAIRMAN: Come to the
point.

SHRI ARVIND GANESH KULKARNI: I
wish to draw the attention of the Leader of
the House to a very specific point. When the
entire Opposition had walked out yesterday,
excepting the DMK.. . '

SHRI R. RAMAKRISHNAN (Tamil
Naduy, And the AIADMK also.

SHRI ARVIND GANESH KULKARNI:
You were also here? . [ thought you were
with us,

SHRI R. RAMAKRISHNAN: I wa* here
and I was there also; [ was in both the places.
{Interruptions).

SHRI ARVIND GANESH KULKARNIL
So, the AIADMK is a Trishanku in politics.
That is all right. We all went to the Chairman,
But ihe Bill was passed here. This ca, be
taken as. what you call, a parliamentary
manipulation or whatever it is.

SHRI SHRIDHAR WASUDEOQO DHABE
{(Maharashtra): Bulldozing.

MR. DEPUTY CHAIRMAN: Come-to the
point.

SHRI ARVIND GANESH KULKARNI:
With this type of co-operation from th« other
side, Sir, I would
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[Shri Arvind Ganesh Kulkami]

Only plead with vou o try 1o under-*tand us. We
might be in a minority. But we were not opposing
that Bill at all. Nothing would have happened sand
the heavens would not have [allen it your party
had co-operated with us and allowed the House to
adjourn yesterday and allowed the discussion to
start today. We aceepted the proposal of Mr. Kesri
also. T am appealing to the Leader of the House.

MR. DEPUTY CHAIRMAN: That is all right.
You have raised yvour point.

SHRI ARVIND GANESIT KULKARNI: Sir, |
am appealing to the Leader of the House and not
to vou ‘The Leader of the lHouse is here.
Henceforth, Sir, our cooperation should be taken
as valuable for democratic functioning.

MR. DEPUTY CHAIRMAN: Yes.

SHRI PILOO MODY (Gujarat): And the
Leader of the House should also, in the name of
democracy, appeal to vou not to help him.
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MR. DEPUTY CHAIRMAN: Mr. Shahi.
dont take much time. The point is clear.

SHRI NAGESHWAR PRASAD
SHAIIL It is not clear and it 1s not a small
thing.
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SHRI ARVIND GANIESIT KUL
KARNI:  The lLeader i, sitting  silent.
Yesterday, it was agreed that the dis
cussion can be  started  and  we  shall
finish it today. 1 agreed to withdraw
the  Calling  Attention.  The  Secretary-
General  asked me  and 1 sad,  'Yes!
We went to the Chairman on a tick
lish point of law. Why did vou pass
the 13ill then? -

THE
(SHRI

LEADER
PRANAB KUMAR
JEE) Sir,  with  your  permission |
would like to mention just one point
Unfortunately. 1 was mnot  present  when
it happened. When 1 came all  the
Members  had  left  the  Chamber. |
was told that the Minister for Parlia
mentary Allairs had suggested that
we  could  have  some  discussion. |
think  he  suggested that  the  Touse
should  sit  hall  an  hour more and
thereafter the rest of the  discussion
could take place’ the next day. The
whole idea was not to pass the Bill
Untefinptionsj.  'This 15 what [ was
told by the Minister of Parliamentary
Affairs.  Ile  suggested:  Let  the  dis
cussion  continue  so  that it can  spill
over today and the other  Members
could also  participate  and  could make
their  point. When 1 came. all of vou
had left.  That is  why 1 could not
do anything. T do entirely agree. (n
terruptions) Mr. Kalyanasudaram, i
is no use. You can make oul vour
point. I am making a point and sud
denly vou stand up.

orF  THE - HOUSE

MUKIHER
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SHRI M. KALYANASUNDARAM:
(Tamil Naduy: If that is so, after your coming
vou could have adjourned the House.

SHRI PRANAE KUMAR MUKHERJEE:
Adjournment is not within my power. You do
not have the minimum descency to allow me
to complete the sentence. [ have admitted a
number of time that I have received the
maximum co-operation from the opposition.

On the last day of the last session, we sat
till late night and passed a number of Bills. It
could never have been possible without the
cooperation of all the opposition parties
concerned. 1 would try to accommodate your
views and it is not our intention that we will
simply hurry  the Bills.  Yesterday,
unfortunately some misunderstanding cropped
up. [ am sorry for it. 1 always try to discuss
with the opposition members. If you would
not have walked out, even vesterday we could
have found out some solution so that larger
participation could be there on the discussion
on Assam.

MR. DEPUTY CHAIRMAN: It is over
now. Let us proceed to the next item.

SHRI RAMAKRISHNA HEDGE:
Therefore, you should pay more attention and
be present here and not leave everything to
Kesri Ji.

SHRI M. KALYANASUNDA-
RAM; After hearmg the Leader of the House,
[ feel that he is blaming the opposition for the
walk-out. He must have realised the feeling of
the opposition on the constitutional point. If
they were so generous and sincere about the
cooperation of the opposition, what prevented
the ruling party to suggest that the House
could be adjourned ull today. And the
Chairman also would have been present.

SHRI PRANAB
MUKHERJEE: [ am  not
anybody, What I wanted to say was

KUMAR
blaming
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that nobody was available for discussion,
including you. That was my difficulty.

TMSHRI M. KALYANASUNDARAM: On
your own, you should have suggested it. [t
would have' raised your prestige.

SHRI PILOO MODY: Sir, we accept what
the. Leader of the House has said and we
accept his explanation also. And he is very
gracious to have apologised for it and We ac-
cept the apology also. But may 1 for future
reference only state that when an
understanding is arrived it, that vnderstanding
must be adhered to even if there are certain
insurmountable difficulties? And there were
no  insurmountable difficulties  yesterday.
Instead of discussing for half an hour more,
we could have discussed it for 13 minutes and
vou could have suggested yourself that the
House be adjormed till tomorrow. There was
nothing to stop you from saying that we will
discuss it tomorrow. In any case, it was past
the regular hours of the Rajya Sabha. So,
there was nothing to stop them from sticking
to the agreeement as arrived at. If we walked
out, and I don't think we walked out, we went
to see the Chairman after telling the Govern-
ment that we are going to see the Chairman to
seek his clarifications. And. therefore, they
should have-been doubly cautious to see that
they do not violate their understanding and
not merely depend only on vour ruling, Sir.

MR. DEPUTY CHAIRMAN: There was
no ruling from me at that stage.
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MR. DEPUTY CHAIRMAN: Yes, I have
to comment because you are obstructing the
proceedings.

SHRI PILOO MODY:; This is the hang-
over from vesterday's ruling. MR. DEPUTY
CHAIRMAN: That has been over now.
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MR. DEPUTY CHAIRMAN: This is no
point of order. What he says will not go on
record.
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(Mr. Deputy Chairman) SHRIDINSSH  GOSWAMI
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SHRI RAJENDRA SINGH ISHWAR SINGH
(Madhya Pradesh) Mr. Deputy Chairman, Sir, I
wish only to put the record straight.. .

SHR1I RAMESHWAR SINGH:

Sir...,

MR. DEPUTY CHAIRMAN: Nothing that Mr.
Rameshwa, Singh will speak will go on record.

(Sh#i Rameshwar Singh  continmed to speak)

SHRI RAJENDRA SINGH [SHWAR SINGH:
Sir, [ only wish to get the Tecord corrected. When
the opposition walked out yesterday no mention
was made that they were going to the house of the
Chairman for the purpose of getting a ruling. It
was absolutely clear that they were walking out. If
they only wanted to go and take the Chairman's
opinion, it was not necessary for each and every
Member of that side to walk out. The walking out
was deliberate and it was for the purpose of
disrupting the proceedings of the House, hoping
that the House will not take up the matter. (Inter-
ruptions) .

MR. DEPUTY CHAIRMAN; Mr. Dinesh
Goswanii, you have already expressed your view.
Yes, Mr. Satya Pal Malik.
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MR. DEPUTY CIIAIRMAN:
Nothing that Mr. Rameshwar Singh will
speak will go on record. Mr. Satval Pal Malik
will go on record.

SHRI SYED SIBTE RAZI1 (Uttar-
Pradesh); Sir, on a point ol order.

SHRI N. K. P. SALVE (Maharashtra) : Sir,
we have been seeing this day after day. Sir, we
do not want anvone o be denied whatever his
legitimate rights in this House are. We are here
to debate, we are here . (o parley, and that is
parliamentary democracy: But we - have been
watching with deep anguish for the last two or

three days that anvone gets up on ' a point of

order and comes out with whatever his griev-

ance' is. Now, the question is that the scope of

the point of order is very limited. It is either
imterpretation of a rule or the implementation of
a rule and nothing beyond that. Theretore,' Sir, 1
very humbly suggest that in order, to-put an end
to this matter, because yvou are also right that
they do get publicity, which may be their
motive or which may not be their motive, if any
matter not connected with a point of order- 1§
raised on a point ol order, it thoulit be ruled
that, nothing will

25th. August, 1981

go on record, so that an end is put to .this,
tendeev ol mising and getling up under the
guise of a point of order and coming up with a
grievance or saving something  which they
are not entitled to say in this House until they
have had vour permission. Therefore
anything spoken without your permission will
nol go on record and that is the only way vou
will be able to control.

MR. DEPUTY CHAIRMAN: 1 agree with.
VOuL

SHRI M; KALYANASUNDARAM: The
advice given by my Iriend, Mr. Salve, 1s very
dangerous. That will only aggravate the
relationship between the Deputy Chairman
and the Opposition.

SHRI N. K P. SALVE: Do vou agree with
the' manner' In which the hon. Member is
rebuking the Chair?
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explanation of the object of the amendment
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MR. DEPUTY CHAIRMAN:
Nothing will go on record. M
Kulkarni please.
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SHRI SHRIDHAR WASUDEO DHABE:
I have got a point of order.

MR. DEPUTY CHAIRMAN; Neo, eno.
please sit down. Yes, Mr. Kul-karni.

SHRI SHRIDHAR WASUDEOQ DHABE;
It is already 1 O'clock. Why not have lunch
from one to two? Everyday we are sitting
beyond | O'clock.

MR. DEPUTY CHAIRMAN: No, no.
Yes, Mr. Kulkami.

SHRI ARVIND GANESH KULKARNI: [
do not find the Minister of Education here,

MR. DEPUTY CHAIRMAN: We have
received a letter from the Minister concerned
that the subject that is covered in this Calling
Attention is being dealt with by Shri But,
Singh. Therefore, he will reply to all the
points that will arise out of this Calling
Attention.

CALLING ATTENTION TO A MATIER

URGENT PUBLIC IMPORTANCE
Progress made in the Preparations for the
Asian Games.

SHRI ARVIND GANESH KULKARNI:
{Maharashtra) Sir, 1 call the attention of the
Minister, of Education and Social Welfare to
the progress made in the preparation? for
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the Asian Games in vie, of the reported
structural defects in the design of the cover
slab of the main Stadivm as well as the '
swimming pool and the steps taken by
Government to streamline; the functioning of
various agencies engaged in the-work.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH): Mr.
Deputy Chairman, Sir, 9th Asian games were
allotted to India in the year 1976 but on
account of the change of Government we
could not start preparing for the next Asiad to
be held in Delhi, in 1982!

It was again towards the end of 1980 that
the preparation for the 9th Asian games were
taken in hand in all sericusness. We are
engaged in completing the task in two years
which would have normally been completed
in four vears.

The work, of construction of Stadia,
including the Swimming Pool, to be used for
Asian  Games, 1982 is  proceeding
satisfactorily and is expected to be completed
according to schedule.

The main Stadium at Lodhi Road will be an
open air stadium. There is, therefore, no
question of any defects in the design of its
'cover slab.

There hav, been doubts about' the roof
design of the Swimming Pool being
constructed in Talkatora Gardens for Asiad
1982, Some experts suggested certain
modifications to strengthen the roof structure;
bui, it was considered hazardous, to accept
them without thoroughly re-checking the
same, Such an exercise would have taken a
minimum of three tb six months- and, during
this peried the work of construction would
have remained suspended. As swimming i; a
mandatory sport and no chances could be
taken with the tjmely completion of the
Swimming Pool Complex, the matter was
carefully considered in all its aspects by



